(¥

IN: THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH HYDERABAD

0.A NO.,1176/94

Between: Dt: ofi Order: 20?10;97&

1vD.L.R.L.Civilian Employees Union
zﬁG:TTGDpala Rao

<esAppliicants.

2. Commissioner of Profession Tax/ Commlssfaher of
Commercial Taxes, A.R., Hydeaabad,

3. Deputy Commercial Tax BFPlcer,\Saldabad
?blakpet Circle, Hyderabady

::.Hespmndents:

Counsel Por the Applicants ¢  Mr,S.lLakshma Reddy

Counsel for the Respondents ¢ Mr.\, Bhlmanna, Addl.CG30
: ' Mr,M,Ramaiah for RR 2 & 3.

!

CORAM:

THE. HON'BLE SHRI R.RANGARAJAN : MEMBER(A)

THE HON'BLE SHRI B,5.JA1 PARAMESHWAR : MEMBER (J)

con td .“ o- o_‘



(Order per Hen'ble Shrii R.Rangarajan, Member (a) ).

Heard Sri Srinivas for Sri S.Lakshma Reddy, counsel fer
the applicants, Sri V.Bhimanna, staLding ceunsel fer Respondent Ne,1

and Sri S,Abdulla for Srilm.Ramaiah\for Respondents 2 and 3,

! |
2. Additienal effidavit has been filed teday by Respondent Nc,l

with ceples to ether sideé stating khat the delay in recovery was due

to the applicants and there is ne delay on the part of Respendent Ne.1l
in delaying the recevery er prov&suonax V@M. NS m@ve asievmme e e

17=10-97 te give a copy of this affidavit en 18-10-~97 to other side
ceunsel seo that they can-check the‘verasity of the affidavit from

their clients., Respondént Ne.l,faﬂled te carry eut eur instructiens,

As the delay in finalising this case, which was instituted in 1994 is

due te the delay made by Bespenden# N@.I,Sﬂe:fegizghﬁggﬁetﬂéu-Qable te
pay some a%%g%t for the delay. He?ce we direct Respendent Ne.l te pay
Rs. 300/= to Andhra Pradesh Legal Sg%vices Authority, High Court ef AP,
Hyderabad, due te the delay caueed/by him, On that basis the OA is

listed fer judgement tomerrUW.

| |
3. Learned counsel fer the %ppliCant submits that the Respondents
2 and 3 has ne powers tﬁlleavy the'prefressienal tax. This Tribunal has
pcweré te direct fer the payﬁent ef arrears earlier te 31=3-90 but whe them
this Tribunal has jurisdi¢ti@n to d€cide whether Respendent Ne, 2 &and 3
|

learred ccunsel for Respéndent Ne.2 and 3 relying on the judgement in

: : , |
OA 752/92 on the file of'this Bench dt,.30-4-93 states that it was held

I .
are the authorised authorities for lefvying.the profressional tax. The

: !
that this Tribunal has get jurisdilctien. In view ef the sbove, list

. |
this OA fer judgement_enLZI-JO-QTIabeve admissions.

«JAI PARAMESHWAR) | { R. RANGARAJAN)
‘Member (J) ' | ' Member (A)
as) ) | o | !

Dated: 20thl99£epssg-1222_

Dictated in Cpen Ceurt, ghﬂfﬁjwr\__ﬁﬂ——
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